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. RAJASTHAN HIGH COURT, JODHPUR

 CIRCULAR

No-7;'+fP.-l:/2016_ . Dae:20-{o-20l6

Sub.: To - ensure comphance of statutory provrsrons tn the
‘ proceedmgs m Juvenlle Justlce Boards

 ltis observed that some times the proceedings of Juvenile
Justrce Boards are c;onducted ina casual manner and agalnst'

the relevant statutory provrsrons whrch ‘has been viewed

, senously

Therefore all the Prlnmpal Magrstrates of Juvenile Justice

 Boards are enjoined upon to conduct proceedrngs strictly in

acoordance with the s_tatuto_ry provrs_lons

AII the Drstnct & Sessrons Jadges and Chief Judncral
Magrstrates would also take . necessary steps to ensure

_cornph_ance of the above directions.

BY ORDER,
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REGISTRAR GENERAL
No.een./xv11081201sr 8323 K,D__ate: 'Qahe)re

Copy forwarded to aII the District & Sessrons Judges wrth '
the request to- eirculate the same ‘amongst alt the Principal
Magrstrates of Juvenile Justice Boards and concerned Judrcral
Officers for rnformatron and necessary action. '
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